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Wage Board for Jute Industry

+

( Shri Ram Krishan Gupta:
Shri Nek Ram Negi:
Sardar Igbal Singh:

‘752.J Shri A. M. Tariq:

| Shri S. M. Banerjee:

| Shri Indrajit Gupta:

| Shri Madhusudan Rao:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 1810 on the 28th April, 1960 and
state at what stage is the proposal
for setting up a Wage Board for Jute
Industry?

The Deputy Minister of Labour
(Shri Abid Ali): Government Resolu-
tion constituting the Wage Board and
its terms of reference is being issued
to-day. A copy of the same is placed
on the Table of the Lok Sabha. [See
Appendix III, annexure No. 1.]

Shri Ram Krishan Gupta: It is
stated in the statement.that demands
in respect of payments other than
wages raised by the Unions will also
be taken into consideration by the
Board. May I know what are those
demands?

Shri Abid Ali: That is left for the
Unions’ representatives to submit.

Shri Tangamani: May I know on
what basis two independent members
have been included in the 7-man
Ccmmittee? Are they economists or
have they any previous experience in
such Wage Boards?

Shri Abid Ali: This Board has been
censtituted on the basis of the deci-
sion taken at the tripartite confer-
ence in Calcutta. As regards the in-
dependent members, one is a Member
of this hon. House; the other is an
economist who possesses a D. Litt. and
a law degree and is a Senior Research
Officer in the Institute of Public Ad-
ministration, Delhi.

Shri Muhammed Elias: Last year
when the hon. Labour Minister was
in Calcutta, during the discussion in
connection with the constitution of
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the Wage Board, he assured us that
the question of interim relief would
be very sympathetically considered
when the Wage Board was constitut-
ed. May I know whether that pro-
po<al will be considered by Govern-
ment?

Shri Abid Ali: That item has been
included in the terms-of reference.

Shri Tangamani: I find from the
terms of reference that the interim
relief order will have to be passed
within two months from today. May
I know whether Government will
also indicate by what time the final
award is to be published because the
industry is concentrated in one or two
ar=as only?

Shri Abid Ali: It will not be pro-
per, nor possible, for us to fix any
time-limit. We do not know how
many witnesses the parties will pro-
duce, what will be the volume of
documentary and other evidence, the
time they would need to argue out
the case and the time that members
will take to draft their report. If the
hon. Member can assist us to have an
assessment of these items, certainly
we will fix a time-limit.
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The Deputy” Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (e). The points raised in the
question involve major aspects of tne
situation in Burma in regard to the
displacement of the non-Burmese, in-
ciuding Indians, by Burmese nationals
in govermental, commercial and other
cencerns there. The steps taken by
the Government of India as well as
its stand regarding the policies pur-
sued by the Government of the Union
of Burma towards non-Burmese
nationais have been stated on various
occasions in reply to questions ir Par-
liament. The collection of data asked
for is not practicable as persons of
Indian origin are scattered all over
Burma.
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Shrimati Lakshmi Menon: Our
nationals do experience a number of
hardships as a result of land legisla-
tion and various other legislative en-
actments in Burma which apply to
Indian naticnals, other non-Burmese
nationals and also even to Burmese
nationals. Since there is no discrimi-
nation at all, there is no point in our
taking up this matter with the Gov-
ernment of Burma. But where there
is genuine hardship where our Mis-
sion cculd intervene, we have always
taken up each cause on merit a-d
taken up the case with the Burma
Governmeni, thus bringing relief to
our people.
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Shri Braj Raj Singh: How can we
ask that question?
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Shrimati Lakshmi Menon: All those
whe are eligible for Burmese citizen-
ship can accept such citizenship. In

many cases, even when they are eligi-
ble for Burmese citizenship, they do



4749 Oral Answers

not apply for it for various personal
reasons. Otherwise, there is no res-
triction

Shri Ramanathan Chettiar: May I
know what steps Government are
taking to rehabilitate in India all
those Indian nationals who are forced
to leave Burma?

Shri Braj Raj BSingh: Are they
forced to leave?

Shri Jawaharlal Nehru: No occasion
for taking any such steps has arisen.

Shri Ram Krishan Gupta: May I
know whether it is a fact that large
numbers of Indians in Burma have
expresced their desire to come to
Inaia? 1f so, what steps have been
taken 1o settle them here?

Skri Jawaharlal Nehru: No, Sir. A
large number have not expressed such
desire. We have taken no steps and
we do not propose at present to take
any steps.
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Shri H. N. Mukerjee: The Prime
Minister told this House on the 12th
August that some 24,700 Indiap ap-
plicaticons for Burma citizenship are
still pending disposal. May I know
why, in view of the friendly relatioas
existing between our two countrics
the Indians could neither get Burma
citizenchip in anything like quick
time nor can they get those rights
wbich they are being deprived of and
which they are not getting as dis-
placed persons?
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Shri Jawaharlal Nehru: It is rather
difficlit to answer. I do not thiik
there is a question of lack of friendli-
ness i that. If I may say so, it is
a lack of efficiency on both sides, th:t
is, incladmg the side who present
these applications, who do not pursue
them.

Shri Jaipal Singh: From the earlicr
reply of the Prime Minister 1t appears
that Biharis who have made a colony
in Burma have improved the land
while ihe Chettiars or whatever thay
are seem to have not done so. (In-
terruptions). If that is the case, may
I know whether Government are
doing anything to encourage more
Biharis to go there?

Mr. Spcaker: Shri Hem Barua.

Shri Hem Barua: May I know whe-
ther it is a fact that the Burma Gev-
ernment has put stringent restrictions
ocn stay permits and citizenship right
certific-tes—involving inordinate
delay and, at the same time, exorbit-
ant annua! fees and also whether it
is not oue of the reasons for the dis-
placement of Indians from Burma?

Shrimati Lakshmi Menon: The re¢-
newal fees charged apply to all people
who xre not Burmans,

Stri Hem Barua: This is a specific
thing about stay permits. It is about
Rs. 50 per head. If there are 5§ mem-
bers in a family they have to pay
Rs. 50 per head. About citizenship
rights there is inordinate delay and
peopie get sick of waiting for certi-
ficates. These are the problems.
There is no use trying to whitew:sh
thein.

Shrimati Lakshmi Menon: There 1s
also the other side of the question.
Large numbers of citizens who are
qualified for permanent citizenship n
Burma by virtue of their continuous
residence in that country do not avzil
themseives of the opportunities 7o
qualify for citizenship. The fault is
not all on the side of the Burmese.
Partly, it is also due to our own
people who do not take advantage of
facts.
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Shri Jawaharlal Nehru: I do agree
that the figure of Rs. 50 does seem
rather a big figure. I may point that
out. But it is very difficult for us
in an internal matter to protest when
there is no discrimination, when it
applies to all aliens or foreigners.
But we did point out to them that this
was a very heavy burden on the
poorer classes; and we were told that
they would consider that, particular-
ly in so far as the poorer people were
concerned.

Shri Hem Barua: May I submit... .

Mr. Speaker: I have allowed a
number of questions. All right.

Shri Hem Barua: The hon. Deput'y
Minister said that there is another
side of the picture. May I say, Sir,
that thicre is still another side of the
picture; there is a third side.

Mr. Speaker: The hon. Member is
not putting a question; he is giving
an answer. Next question.

Expulsion of Indian Businessmen
from Indonesia

4
+:54 J Shri Vasudevan Nair:
"% shri Warior:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Indonesian Government have taken
steps to expel certain Indian business-
men from Indonesia for violation of
econcmic regulations; and

(b) if so, what steps Governmert
bave taken in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No.

(b) Does not arise.





